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INTRODUCTION 

I, the Chairman of the Standing Committee on Communications 
(199'-96) having been authorised by the Committee to submit the Repon 
on their behalf, present this Twenty-third Repon on Action Tlken by 
Government on the recommendations contained in the Founh Repon 
(Tenth Lok Sabha) of the Committee. 

2. The Fourth Report was presented to Lok Sabha on 21 December, 
1993 and was also laid in Rajya Sabha the same day. The Govemment 
furnished their replies indicating Action Taken on the Recommendations 
contained in the Report on 28 February, 1995. 

3. The Action Taken Notes on some of the recommendations were 
found to be wanting as the desired details and eX'planations were not there. 
Therefore, the Committee took oral evidence of the representatives of the 
Ministry of Communications (Department of Post) and Ministry of Finance 
(Department of Economic Affairs) at their sitting held on 10 July, 1995. 
The Committee wish to express their thanks to the officers of these 
Ministries for giving evidence before the Committee and also for placing 
before the Committee material which they desired in connection with the 
examination of the subject. 

4. The Report was considered and adopted by the Committee at their 
sitting held on 20 October, 1995. 

5. For facility of reference and convenience, the observations and 
recommendations of the Committee have been printed in bold letters in 
the body of the Report. 

6. An Analysis of Action Taken by Government on the Recommenda
tions contained in the Fourth Report of Standing Committee on Communi
cations (Tenth Lok Sabha) is given in Appendix-II. 

NEw DELHI; 
Nov~mb~r 9, 1995 

Ktlrtib 18, 1917 (StlkfI) 

-. 

PA WAN KUMAR BANSAL 
Chttirnum, 

SttutdinB Committee on· Communications. 



CHAPTER I· 

REPORT 

1. This Report of the Standing Committee on Communications deals 
with the action taken by Government on the recommendations contained 
in their Fourth Report (Tenth Lok Sabha) on Department of Post, Annual 
Report (1992-93), Ministry of Communications. 

2. The Fourth Report was presented to Lok Sabha on 21 December, 
1993 and was also laid on the Table of Rajya Sabha the same day. It 
contained 70 observationslrecommendations. The Action Taken Notes 
furnished by the Government on some of the recommendations were found 
to be wanting the desired details and explanations. the Committee called 
the representatives of the Department of Posts and Expenditure to seek 
clarifications. 

3. Action Taken Notes in respect of all the 70 observations! 
recommendations contained in the Report have been received and have 
been categorised as follows:-

(i) Recommendations/Observations which have been accepted by the 
Government. 

SI. Nos. 1(1.11 & 1.12). 2(1.13(a)], 3[l.13(b)]. 4[l.13(c)]. 5(1.13(d)], 
6[1.13(e)], 8(1.13(g», 12(2.10). 13(3.7). 15(3.11), 16(3.12). 17(3.13). 
18(3.14), 19(3.15). 20(3.16), 23(4.14), 25(4.23). 26(4.23). 27(4.26) 
28(5.4), 30(5.10). 34(5.15). 35(5.16), 36(5.18), 37(5.19 & 5.21). 
38(5.23), 39(5.24). 40(6.3), 41(6.7), 42(6.10), 43(7.6), 44(7.14 & 
7.15). 46(7.17), 47(7.18. 7.19 & 7.20), 48(7.21). 53(8.15). 54(9.10). 
55E9.1l), 58(9.19), 59(9.22). 62(9.29). 63(10.3). 64(10.4). 66(10.9). 
67(10.11), 69(10.15), 70(10.17). 

Total 47 
Chapter ·11 

(ii) RecommendationsiObservations which the Committee do not desire 
to pursue in view of the Government reply. 

SI. Nos. 9(1.14), 14(3.9).21(4.12).22(4.13).24(4.20 & 4.21), 29(5.9). 
31(5.11), 32(5.12), 33(5.14). 49(8.11). 51(8.13). 52(8.14). 56(9.13). 
57(9.14), 60(9.27), 61(9.28), ~8UO;~. 

TOlal 17 
Chapter m 
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(iii) Recommendations/Observations in respect of which the Government 
replies have not been accepted by the Committee and which require 
reiteration. 
SI. Nos. 10(1.15). 50(8.12). 

Total 2 
Chapter IV 

(iv) ReeommendationslObservations in respect of which Government 
have furnished interim -replies. 

SI. Nos. 7(1.13f). 11(2.9), 45(7.16), 65(10.6). 

Total 4 
Chapter V 

4. The Committee trust that utmost importance would be liven to the 
implementation of recommendations accepted by the Government. In case 
where it is not possible for the Government to implement the 
recommendations in their letter and spirit for any reason, the matter should 
be reported to the Committee in time with reasons for non-implementation. 
The Committee further take a serious note of the fact that replies to some of 
the recommendations are perfunctory. The Committee expechi the 
Department to take the recommendations seriously and not casually. 

5. The Committee will now deal with action taken by Government on 
some of the recommendations. 

Strategic Plan for modernisation 
Recommendation 51. No. 1 (Paras 1.11 & 1.12) 

6. The Committee in their Fourth Rcport had desired the Postal Service 
to come out with a perspective plan by evolving suitable objectives for the 
organisation and a cost effective strategy for realising those objectives. 

7. The Department of Post in its Action Taken Note has stated that the 
Strategic Plan for modernisation is ready and the Corporate Policy is being 
formulated. 

8. The Committee note that strategic plan of Department of Post for 
modernisation has been drawn up and that corporate policy Is beinl 
formulated. The Committee will like to be apprised of the plan. A copy of 
the strategic plan may theref,)re be furnisbed to the Committee. The 
Committee de~ire that Corporate Policy may be tlll'mulated expeditiously 
and transmitted to the Committee. 

Amendment ill Post Office Act. 1898 
Recommendation 51. No. 9 (Para 1.14) 

9. In the context of Comprehensive Postal Policy,-the Committee in 
their Fourth Report had observed that the Indian Postal Service Aca 1898 
is only an enabling legislation to provide a country-wide Postal Service. 
The Committee· felt that rather than amending the act, a fresh' 
Comprehensive legislation containing all basic features of the Postal 
Services be brought before Parliament. 



10. The Department of Post in their Action Taken Note has stated that 
Indian Post Offices Act Review Committee had made similar 
recommendations and these recommend.llions have been approved by the 
Postal Services Board. The Dep,lrtment further stated that discussions 
were held in the Department itself and with the concerned Ministries and 
it wa~ felt that instead of introducing a new legislation only those 
important sections/provisions should be taken up for amendment which 
call for modifications because of new developments in the Department and 
the changing socio-economic scenario. The Department of Post had 
therefore. d4i:cided to introduce an Amendment Bill for the Indian Post 
Offices Act. 1898 in the Budget Se.uion (/995) of the Parliament. 

11. Asked if the proposed Amendment Bill was introduced in the 
Budget Session. the Department of Post replied in negative stating that the 
comments and approval from the Ministry of Law were received after 
various rounds of discussions with them and at a belated stage after the 
Budget Session had starled. The Ministry of Law has given certain 
suggestions and the matter is reported to be under consideration in the 
light of those suggestions. The Secretary. Department of Post. in his 
evidence clarified that the view has not yet been erystalised. and was still 
under consideration. When the Committee enquired as to when the 
Amendment Bill would now be introduced. the Secretary. Post stated that 
at the present rate. it was doubtful whether it could be introduced even in 
the Winter Session of Parliament. 

12. In reply to another query from the Committee. the Secretary. Deptt. 
of Post stated that the Indian Post Office Act Review Committee had 
made its recommendations in llJlJ2. He further added that it was a very 
important change. The Committee pointed out that the recommendations 
were made as early as in 19lJ2 .lIId desired to know the reasons for 
inordinate delay in taking a decision on it. the witncss stated that entire 
socio-economic needs had to be taken into consideration. 

13. The Committee take a serious note of Ihe fact thai a misleading 
slatement has heen made before the CClJlllllillt.'C in the Action Taken Notes 
furnished to it. It was suhmitted thai a Hill til amend the Indian Post Offit.'e 
Act, 1898 was proposed to he intrmluct.'d in tilt.' Budget Session (1995) of the 
Parliament. The Dill was howe\'er, not introduced and is reported to be still 
under consideration. The Set.·retary, I'ost, has candidl~' admitted that it w.as 
douhtful whether it could he introduced ewn in tht.' Winter Session of 
Parliament. The Commitlt.'C would like the matter to be hnestiJ.:ated with a 
view to fix responsibility as to how sut.·h a mislt.·iulinJ.: stall'ment was made 
before the Committee. The Committee will also like to he aPI)rised of the 
reasoninl advanced by the "arious other Ministries l'onsulted hy the 
Department of Post as well as the \'iew held by the Department itself on the 
hasis of which II has been decided that instead or introdudng a new 
Comprehcllsive lelislation as rel'lImmemlcd by this Committee in its earlil'r 
Report and also by the Indian I'osl Ollil'e Act Re\'iew CClIllmiUee, onl~' 
those sec:thtl"provisiolls would he taken III) for amendment whic:h call fur 



4 

modlftcatlons because of new developments in the Department of Post .and 
tbe cbanline soci4Mconomic scenario. 

14. The Committee desire ~t matter should be processed expeditiously 
witb • vlew to cryslallse the views thereon and every effort be made to 
introduce the Amendlnl Bill in the Parliament durinl the ensuinl Winter 
Session. 

Censorship and Interception of Mail 
Recommendation SI. No. 10 (Para 1.15) 

15. The Committee had recommended in their earlier Report that the 
provisions for censorship and interception of mail may be taken away 
from the purview of the Indian Post Office Act and if at all it is 
needed, the Home Ministry which is the appropriate authority on such 
matters may come forward with a special legislation for the purpose. 

16. The Department of Post in its Action Taken Note has stated that 
the recommendation of the Committee was communicated to the 
Ministry of Home Affairs which has favoured retention of the pro¥ision 
for censorhip and interception of mail in the Indian Post Office Act 
because it stood the test of time. 

17. The Committee are not at all impressed by the reply of the 
Department of Post that the recommendation of the Committee was 
communicated to the Ministry of Home Affairs which has favoured 
retenllon of the provision in the Post Office Act. In fact, they take a 
serious note of tht; casual and perfunctory approach adopted by the 
Department of Post and the Ministry of Home An'lIirs in dealing with the 
recommendations of this Committee. The Committee expect that the 
matter wo,il~ he examined in depth at the highest level in the Ministry of 
Home Affain in the light of the recommendations of this Committee and 
tbe reasons, .whatsoever it may be, for retention of the provision in Post 
OIIke Act intimated to this Committee. Meanwhile the Committee is of 
the opinion that appropriate guidelhres be framed for the delegalion and 
use of the authority to intercept any postal article so that the 
requlreinents of security as welC as the concern fiN' indh'idual privacy are 
bannonised. 

Restructuring of the Top Mallagemellf of Depa,.tmem of PO.ftJ 
Recommendations 51. No. II (Para 2.9) 

18. In order to circumvent the bottlenecks and 10 make the top 
management function.ally more efficient. the Committee had 
recommended in their earlier report that. Postal Services Board should 
be replaced by a ~igli level Postal Commission which would be headed 
by the Ministry of Communication as the Chairman. 

19. The Department of Post in its Action Taken Note has stated that 
a comprehensive proposal for restructuring the top management of the 
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Department of Post is unde~ consideration and will be submitted to 
Government for consideration 

10. The Committee would like to point out that It was In.Jlecember, 1993 
that they had recommended that Postal Services Board should be replaced 
by a hlah level Postal Commission headed by Minister of Communlcatlool 
Stat&Deputy Minister of Communications as Chairman, In order to remove 
aU ,he bottlenecks and to make the management function more ef11c:lently. Ie 
Is jllstressing to note that the proposal for restructurlna the top maDllement 
of Department of Post has not yet been nnallsed and Is still reported to be 
under consideration. The delay in this regard Is wholly unjuIUIIed. 1be 
Committee, desire that Immediate steps should be taken to Dnallse tbe 
comprehensive proposal for restructuring the top manalement of the 
Department of Post and the proposal may be submitted to the Government 
expeditiously. 

Sale of Postal Stationery 
• Recommendation SI. No. 16 (Para 3.12) 

21. In the expanding citieSitowns and in new colonies tn urban areas 
where finacially viable Post Offices cannot be justified due to low traffic. 
the Committee in their earlier Repon had desired the Government to 
examine the feasibility of providing basic facilities like sale of postal 
stationery and booking of registered articles etc. by appointing licensed 
Postal Agencies from the existing private shops or establishments in 
market complexes. It had suggested that Government might do so even if 
it necesitated liberalising the policy for sale of stamps and booking of 
registered articles, ~tc. b!, outsiders. The Committee had viewed that sueh 
a system in villages bordering urban areas would serve the purpose. In 
order to attract the licensed stamp Vendors. the Commith.'e had further 
suggested that existing commission payable to agents may be made more 
remunerative. 

22. TIle Department of Post in its Action Taken Note has stated that 
Stamps and postal stationery arc already being sold through licenced stamp 
vendors in many places. Registration work is also reported to be 
performed by licenced postal agents. But the scheme has not been 
extended beyond 1987 due to the resistance of department staff. It has 
been further stated that the Commission to licensed Stamp Vendors, has 
also been increased from 1.5% to 5% to make the licensed Stamp Vendor 
Scheme more remunerative. In hill)"tribal areas; the Commission varies 
from 5% to 10%.; 

13. The Committee note that stamps and postal sta..,.y is already 
being -sold through licensed Stamp Vendors. Further? thoulh the 
registration was also belnl performed hy licensed postal agents, the scheme 
was not extended beyond 1987 due to resjstanc:e by the department saaft. 
Lookln& to the needs of all round development of Indian economy aod to 
expand the Postal Services the Committee would like the Departmen' 01 



Post to take up the matter with thc stalT til fl'mun thdr al,prl'ill'nsiuns in 
regard to appointment of licensed I)Ustal aJ:cnh and al'l'cll'ratc cxtl'nsion uf 
the scheme to all those areas whl're finand:III~' ,'iahll' Iw"t Umel's arl' nut 
fcasible at this stage. 

PWIII(I(;(l1I or SIIIt/1/ SII\';lIgI 

ReC'omlll(,llllal;oll 51. l\'o. 41) (Para It. II ) 

24. The Committee in its earlier Report had recommended th .. t 
adequate publicity should be given to the fact that interest on Pust Office 
Savings Bank Account is exempt from Income Tax. The Committee had 
also desired the Government to examine the desirability of p .. yment of 
interest on deposits exceeding Rs. 50.0W- in a Post Office Savings Bank 
Account with or without tax benefit. The Committee also felt the need to 
publicise the fact that postal cheques were heing accepted by the scheduled 
banks. 

25. In its Action Taken Note the lJeparllll(,11I (II POSI ha~ stated that 
promotion and publicity of small savings is the respollsihlity of National 
Savings Organisation which is under the Ministry (If Finance and that 
Recommendations of the Committee have heen con\'~.'yed to the Ministry 
of Finance for appropriate action. 

26. The Committee desired to know the ,1\1110n taken by Ministry of 
Finance on the above said Recommenda1iu'ns of the Committee. The 
Ministry of Finance in their Action Taken ~ote replied that due publicity 
was being given by National Savings Orl!<lfllsatioll for all the Small Savings 
Schemes including Post Office Savings .Account. It was further stated that 
while making such publicity the fact that Ihe interest was tax frcc was also 
emphasised. 

27. As regards the fc;asibility of interest payment on deposits beyond 
Rs. 50,OO<V- in an individual account. thc Ministry of Finance replied that 
the Post Office Saving Aee()unt rules provide for a maximum balance of 
Rs. 50.()()(}I- in a single account and Rs. one lakh in a joint account 
because the scheme was a 'put ami dmw' scheme where the money 
remained with the Government for a very short period and 314th of the net 
collection in a scheme including POSA was silnctioned a!i long term loan to 
the State Governments, which was repayable in a period of 25 years 
including an initial moratorium for 5 years. 

18. The Committee take note of the latest budgetary provision that the 
income on interest upto Rs. lO,OOCY· is not liable to incidence of Income 
Tax. As such the above plea of the Department losses significance. To make 
the Post Omce Savings Account Scheme relaln its attraction, it may be 
desirable to raise the limit of deposits to (me lakh In a single accoun't and 
two lakhs In Joint account. 

29. During evidence the Committee pointed out that most of the 
Schemes were operated by the Ministry of Finance through the 
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Department of Post and w<lllled to know the eonstraints in allowing the 
latter to give publicity to these small savings schemes on its own. In reply. 
the representative of the Ministry of Finance stated that they were willing 
to consider the suggestion by reimbursing to the Department of Post the 
cost of carrying out publicity. 

30. When the Committee wanted to know the views of Department of 
Post in this regard. the Secretary. Department of Post replied that they 
had a set rate for commercial publicity and the Ministry of Finance must 
pay according to that rate. He further clarified that the Department of 
Post did not have different rates for different customers. 

31. The Committee note that the Ministry of Finance has agreed to 
consider reimhursement of cost to the Department of Post on publicity and 
promotion of small savings. Procedure in this regard should be evolved at 
an early date. The Committee feel that it should he possible for Department 
of Post to give adequate publidt~· to Small Savings. It will, certainly 
aC{~elcrale mobilisation to Small Sa,·jngs. 

Operatiollal Flexibilit)" relatillK to 5111'iIlK.I 
Recommendation 51. No. 50 (Para No.8. J 2) 

32. With a view to redress grievances of customers. the Committee in 
their earlier Report had. desired that the Department of Post may be given 
more operational flexibility in its operation to make it 1110re accountable 
and customer oriented in its approach. 

33. Thc Department of Post in its Action Taken Note has stated that 
any relaxation in rules to give operational flexibility has to he given by the 
Ministry of Finance and that Ministry of Finance had earlier not agreed to 
a proposal for delegating powers to Department of post. "No further 
change appears to be possible." 

34. The Committee was not convinced of the reasoning advanced in this 
regard. therefore. it enquired from the Ministry of Finance the constraints 
in delegating adequate powers to the Department of Post to make the 
latter more accountable and customer oriented. The Ministry of Finance 
replied that the issue was examined in consultation with Ule Ministry of 
Law whieh advised that power under the Rules could only be exercised by 
the Competent Authority in the Department of Economic Affairs. 

35. As regards operational flexibility. the Ministry of Finance stated that 
the Department of PosvPost Offices have already been exercising the 
powers in accordance with the provisions of the scheme. Onl), such cases. 
where rl!laxation of the provisions of any rule is required llfC referrcd to 
the Ministry of Finance. It was further stated thut the Small Savings 
Sehemes were under constant review and Amendments in the rules were 
made whenever neeessary. 

36. To a specific query of the Committee regarding the procedure laid 
down to redress the grievances of customers. the Ministry of Finanee 
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replied that the customcrs might approach thc concerncd officers in thc 
Department of Post and the Ministry of Finance for the rcdressal of thcir 
grievances. It was further statcd that the Dcpartmcnt of Post had brought 
out "Customer$ Complaints Guide" for prompt and proper redressal of 
their grievances. 

" 
37. The Committee understand that power under the rules can only be 

exercised by the Competent Authority in the Department of Economic 
Affairs. However, taking into consideralion the reply of the Ministry of 
Finance that the Small· Savings Schemes are under constant review and 
amendments are made whenever necessary and also the fact that it is not 
always possible for customers particularly in far-flung areas to approach 
Ministry of Finance for redressal of their grievances, the Committee would 
like to reiterate the.jr earlier recommendation that suitable amendments be 
made in the Rules and Procedure to allow the Department of Post more 
operational flexibility with a vil.'w 10 make it more accollntnb/I.' and belll.'r 
customer-oriented. The Committee opine that when the Department of Post 
is already exercising the powers in accordance with the provisions of the 
Small Savings Schemes and when a customer can approal'h the Department 
for redressal of Irievances, there should not be any constraints in delegating 
more power to the Department of Post for better accounhlbility and 
customer oriented service. The Committee desire the Department of Post to 
take up the matter with the Ministry of Finance and Ministry of Law in this 
perspective. 

Exemption from cUI in staff Jtrength 
Recommendation SI. No. 65 (Para JO.6) 

38. The Committee in their Report had recommended that Department 
of Post should take up with the Committee of Secretaries the issue of 
exemption from 10% eut in staff strength because a cut would further 
reduce the availability_of staff and thereby affect the services adversely. 

39. The Department in its Action Taken Note has stated that. 
"Considering the operational nature of the Department of Post. the matter 
has been taken up with the Competent Authority. The decision of the 
Committee of Secretaries for exempting the Department of Post from 10% 
cut is still awaited." 

40. The Committee pointed out that instead of imposing a cut of ten per 
ccnt of existing posts, there should be more staff sanctioned for delivery of 
letters to newly developirlg colonics and towns.· In reply. Additional 
Secretary, Department oI"E1cpenditure stated in evidence that: 

"as far as the recruitment of more postmen is concerned. they 
want the Department of Post to increase the productivity· of 
existing strength." 

Replying a query of the Committee in this context. the Secretary. Post 
stated that in the area of delivcry. it was not possible to increase 
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productivity because this work would continue to be done manually. "If 
manpower has not to be given. at least mechanical support like vehicles 
must be given. But there was certain kind of cut from both sides as neither 
the manpower nor mechanical mobility support is being provided". 
Emphasising the point further. he stated that in the area of delivery. there 
was certainly need for more manpower. 

Asked in the context of the above statement. the Additional Secretary 
(Expenditure) stated in evidence that as far as the opening of new 
branches in rural and remote areas arc concerned there should be 
expansion of services. The Ministry of Finance has not closed the doors for 
any further proposals. Rather. they would consider them. It was further 
clarified that ten per cent cut was imposed to avoid wasteful expenditure. 
It was not meant for the service oriented departments. 

41. The Committee regret to note that though the Department of Post 
took up the matter for exemption from ten per cent cut in statT strength 
with the Committee of Secretaries long hack, the decision of the Committee 
of Secretaries in this regard is still awaited. In this regard the Committee 
would also like to draw attention to para 2.11 of their Sixth Report 
prt:sented to Lok Sahha on 25.4.1994 relating to the Ministry of 
Communications which read as follows: 

"The proposal was nrst taken up with Ministry of Finance in 
August, 1993 and was actively pursued. In March, 1994, the 
Department of Expenditure (Ministry of Finance) advised the 
Department to hold on this proposal till the case of the Department 
of Post for exemption from 10% cut in the stafT strength is 
discussed in the meeting of the Committee of Secretaries schedule to 
be held sometimes In April, 1994. The Committee was also informed 
that ban on creation of departmental posts also applied to crealicHl 
of extra-departmental posts." 

It is more than a year and half since the matter was discussed at the 
meeting of the Committee of Secretaries in April, 1994 but regretably no 
decision seems to have been taken thereon so far. As a result postal services 
to many new colonies conlinue to sutTer. The Committee desire the 
Department of Post to pursue the matter vigorously.- The Committee would 
like to be apprised ol the decision taken in this regard, at the earliest. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

Recommendation SI. No. I (Paras 1.11 " 1.12) 

It is high time now for postal service to come out with a perspective plan 
by evolving suitable objectives for the organisation, a cost effective strategy 
for realising those objectives. 

The objective may be focussed on maintenance of an efficient, speedy. 
reliable and economic service etc. The policy must ensure financial self
sufficiency and also be able to gcnerate enough surplus from premium 
service it provides with a vicw to supporting its own dcvelopmental 
prolrammcs. 

Action Taken hy Government 

The strategic plan of Department of Posts for modernisation is ready. 
The corporate policy is being formulated. 

Recommendation or the Commiltl't! 

8. The Commtttee note that strategic plan of Department of Posts for 
modernisation has been drawn up and that corporate policy is being 
formulated. The Committee will like to be apprised of the plan. A copy of 
the strategic Plan· may therefore be furnished to the Commitlee. The 
Committee desire that corporate policy may be formulated expeditiously 
and transmitted to the Committee. 

Recommendation SI. No.2 [Para 1.13 (a)) 

The financial management of the Department and pricing policy of 
postal services may be clearly defined. 

Action T.ken by Govern .. ent 

This recommendation will be kept in view while formulating the 
coml'rehensive corporate policy. 

RecommendaUon SI. No. 3 [Para 1.13!h)) 

Efficient and cost effective operation of the postal network with suiulble 
technological changes, upgradation and introduction of modem technology 
with a view to acbievtng greater public satisfaction is to be treated as one 
of the major objectives of the postal policy. 

10 
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Adloa Taken by Government 

Various steps have been taken and are .Iso under .ay for introduction 
of innovation and modem technology in postal operations. Details of some 
of these proposals have been given in Action Taken Notes to Chapter IV. 

Recommendation SI. No.' 4 [Para 1.13(.:)) 

The Postal Organisation including headquarters set 
Department may also be restructured in order to ensure 
accountability and bring efficiency to administration. 
departmental approach is sought for. 

Action Taken by Government 

up of the 
more public 

An inter-

Comprehensive proposal to restructuring the top management of postal 
services has already been taken up as indicated in Action Taken Note for 
para 2.9. . . 

Recommendation SI. No.5 [Para 1.13(d)] 

Adequate operationaVfinancial flexibility and independence may be 
provided to the postal department to make it more competitive and 
accountable for its responsibilities. 

Action Taken by Government 

This recommendation will be kept in vicw while formulating the 
comprehensive corporate policy as stated in Action Taken Note for 
paras 1.11 and 1.12. 

Recommendation SI. No. 6 [Para 1.13(e)) 

Adequate attention may be provided to extend/upgrade postal services 
particularly in remote, hilly, tribal and rural areas. The demands froin 
different sectors of society must be properly balanced. 

Action Taken by Government 

Required priority is already given to remote, hilly, tribal and rural areas. 
Details have been given in Action Taken Note No.3. 9 of Chapter HI. 

Recommendation SI. No. 8 [Para 1.13(g)) 

The policy must also strengthen and promote efficient international mail 
service. 

Action Taken by Government 

There is a separate branch headed by an officer of the level of DOG 
dealing with International Relations which include International Mail 
Services. 
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Following major steps have recently been taken for strengthening and 
promotion of International Mail Services:-

(i) Export extension windows have been provided at Varanasi 
(Babatpur). Surat. Kanpur and Noida to facilitate expeditious 
customs clearance of exports through Postal Channels .. 

(ii) The international EMS network has been expanded to 13 more 
countries bringing the total to 72. 

(iii) To ensure expeditious transmission of International Mails. the 
international mails schedules arc revised periodically. 

(iv) Director. Foreign Posts and Controller Foreign Mails at Delhi. 
Madras. Calcutta and Bombay have been given technical control 
over international airmails in their respective cities in order to 
provide additional supervision and monitoring of International 
Mail Serivce. 

Recommendation SI. No. 12 (Para 2.10) 

The execution of Policy in the Department of Posts should remain with 
Director General. Postal Services who. as at prcsent would also be the 
Secretary of the Department of Posts. 

Action Taken by Government 

This is the prescnt position. 

Recommendation SI. No. IJ (Para J.7) 

The Committee strongly feel that as the postal systcm is lookcd upon as 
an instrument of social and economic dcvelopment of the people. hilly. far
Dung, under developed areas also should receive equal opportunity for 
strengthening postal network. The postal service plays an important role in 
our national life as a basic factor in social. educational and cultural 
development, a directlindirect promoter of economic development. an 
essential tool in public administration. national defence and international 
relations, powerful element of national unity. etc. In view of sueh a wide 
infnstructural role, the Committee strongly recommend to ensure the 
availability of basic postal services in all parts of the country including 
tribal, far-Dung, hilly and remote areas. 

Action Taken by Government 

Provision and expansion of postal facility in rural areas "is part of plan 
activity. Due priority is given to tribal. hilly and remote areas. This aspect 
has also been discussed in para. 

Recommendation SI. No. 15 (Para 3.11) 

The Committee recommend for a mandatory provision for postal' mail 
centrea aad premises for post office. etc. in all new urban development. 
They further suggest that special requirements of Indu.4itrial Townships, 
corporate sections, suburbs, may be examined and status reports prepared 
for the purpoee. 
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Action Taken by Government 

It has been decided to contact all urban development/planning 
authorities for making provision for postal mail centres and premises for 
post office in all new urban developmcnt centres. 

A departmental task force has been constituted to draw up a perspective 
plan for dealing with special requirements of industrial townshipslsuburbs! 
corporate sections having population of 5 lakhs and above. 

The Department have recently issued instructions to the Postal Circles to 
provide postal facilities by opening extension counters in industrial, 
commercial and business centres, export promotion zones, world trade 
centres etc. 

Few centres have already been opened in various parts of the country. 

Recommendation SI. No. 16 (Para l.U) 

In expanding cities, towns and in new colonies in .urban areas where 
financially viable post offices due to low traffic cannot be justified now, the 
C'ommittee recommend that the Government examine the feasibility of 
providing basic facilities like sale of postal stationery, and booking of 
registered articles etc. by appointing licensed postal agency from the 
existing private shops of establishments in market complexes if necessary 
by liberalising the policy for sale of stamps and booking of registered 
articles etc. by outsiders and they hope that such a system in villages 
bordering urban UC8S, should also serve the purpose. In order to attract 
the Ucensed Stamp Vendors, the Committee further suggest that the 
question of enhancement of existing commission payable to such agents to 
make the scheme more remunerative may be considered. 

Action Taken by Government 

Stamps and postal stationery are already being sold through licensed 
stamp vendors in many places. 

Registnrtion work is also being performed by licensed postal agents. But 
the scheme was not extended since 1987 due to resistance of staff. 

To make the Ucenses Stamp Vendor scheme more remunerative for 
agents, commission on sale has presently been increased from 1.5% to 5%. 
In hilly/tribal ueas the remuneration varies from 5% to 10%. 

Recommendation or the Committee 

23. The Committee note that stamps and postal statienery Is already 
belnl sold throalh Ueensecl Stamp Vendors. Further, thulh the 
reptratlon was also belnl performed by licensed poItal .ents, the sdleme 
was DOt extended beyond 1987 due to resistance by the Department Staff. 
Looklnl to the needs vi all round development of Indian economy and to 
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expand the Postal SerYlees the Committee would like the Department of 
PosU to take up the matter with the staff to remove their apprehensions In 
repnI to appointment or licensed postal alents and accelerate exteDlion or 
the scheme to aU those areas where financially viable post ofIkes are not 
reaslble at this stap. 

Recommendation SI. No. 17 (Para W3) 

The Committee strongly feel that Department should concentrate more 
on the consolidation of the existing postal network and the improvement of 
quality of service by ensuring efficient counter service, speedy processing 
and transportation and dependable time-bound delivery rather than on 
opening more post offices. 

Action Taken by Government 

As far as opening of new post offices is concerned, E.D. post offices will 
be considered only in identified priority areas, subject to fulfilment of 
departmental norms in this regard. In this connection, special emphasis will 
be given to hilly and tribal areas. In the case of departmental sub offices. 
emphasis will be given to rural areas with a view to facilitating better 
financing and mail arrangements. and in newly developing urban areas and 
industrial townships. 

For improving the quality of services, especially in terms of counter 
services the Department proposes to introduce 5000 multipurpose counter 
machines -during the 8th Plan period. Similarfy. computerisation of SB and 
PLI work in HOs in the metro and important cities has commenced. Steps 
are being taken to streamline the Speed Post service by providing them 
with track and trace equipment. An automatic mail sorting system. as 
already provided in Bombay, is proposed to be given to Madras in thc year 
1994-95 to expedite the processing of mails. 

Recommendation SI. No. 18 (Para 3.14) 

The Committee strongly feel that there is an urgent need for a facelift of 
postal buildings, their furnitures, filling and storage systemS" and 
improvement of stationery. The Committee therefore recommend for 
cleaning up and proper maintenance of the post office buildings. sprucing 
up their furniture, supply of adequate stationery etc. 

Action Taken by Government 

The question of modernising the post office buildings ilnd giving them a 
facelift was taken up during 1M plan discussions for finalising allocations 
under B.E. 1994-95. Planning Commission has suggested that a 
comprehensive time-bound proposal may be formulated in this regard and 
presented to them at the time of the next plan discussions, duly apprpved 
by the appropriate authorities. Therefore, the Department has constituted 
a committee including a representative of the Planning Commission to 
identify the requirements of post and mail offices in terms of more 
economical and efficient equipment, in so far as design and alternative 
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materials are concerned, and to review and standardise the design and lay 
out of different categories of post offICes, the furniture mruired etc. 

In 1994-95, a small beginning is proposed to be made in this regard for 
which RI. 1.12 crore has been provided. Similarly, Rs. 2 erore has also 
been earmarked for restoration of historical postal buildings like the 
Bombay G.P.O. 

Recommendation Sl. No. 19 (Pan 3.IS) 

The Committee are also of the opinion that there has been a glaring 
decline in the quality of stationery and there is an urgent need to examine 
the quality size and design of the postal stationery particularly foreign 
going ones. 

Action Taken by Government 

The Department has introduced post cards in two more colours, viz. 
light sea green and light blue colour in addition to regular. buff colour. 

Inland letter cards are also available in light pink and light green colours 
in addition to regular light blue ones. 

Greetings Envelopes in two varieties. carrying the messages greetings 
and congratulations with colourful matching designs have been introduced 
by the department. 

A larger Registered Envelope has been introduced which can carry 
cheques, drafts and large documents. 

Recommendation SI. No. 20 (Pan 3.16) 

In view of the fact that most of thc post offices are in rcnted buildings, 
the committee are of the opinion that specified funds shuuld be earmarked 
for construction of postal buildings, especially in rurill areas. 

Action Taken by Governllll'ni 

For the Annual Plan 1995-96, the fund wuuld be earmarked separately 
for construction of postal buildings in rurill areas. 

Recommeadatlon SI. Nu. 23 (Pan 4.14) 

Adequate publicity be given to popularisc the Pin Code through various 
media particularly the Doordarshan and AIR, National and regional 
dailies. 

Actkm raken by Government 

Adequllte measures were takcn to popularise the usc of Pm Code. Pin 
Code week was celebrated in 1993 all over the country in which different 
steps were taken by the Postal Services Directorate and Circles to make 
people aware of the importance of Pin COde. 

A film on Pin Code and an audio programme were got prepared by 
Marketing Division of the Directorate through DA VP. These were 
broadcast on Doordarshan and All India Radio respectively. Hoardings 
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were put up at different places and direct marketing exercise was 
undertaken for bulk mailers. Besides. a corporate film 'Dear Letter Writer' 
was released in theatres which apart from other subjects. also emphasised 
upon the usefulness of always writing correct Pin Code. Advertisements 
were released in different languages as part of awareness campaign. These 
efforts will be further intensified. 

Recommenda"'n SI. No. 25 (Pan 4.23) 

More business houses. institutions and private companies should be 
encouraged to make use franking machines. 

Action Taken by Government 

The Department of Posts has been encouraging the usc of franking 
machines among bulk mailers. Rules for preparing and presentation of 
franked mail are being simplified. Encouragement is being given to 
indigenous manufacturers of franking machines. In the bulk mail centres in 
metro cities, private business houses are already delivering franked mail. 
In the bigger post offices also the Department has been using high speed 
franking machines. 

The Committee constituted by the Department for simplification of the 
rules and procedures for franking machines has given its recommendations. 
The Department has also approved electronic models of Franking machine 
which are faster and error free in operations. The replacement of electro
mechanical franking machine by electronic franking machine for use in 
Bulk Mail Centres is also being considered. The Department has initiated 
action for the procurement of 40 High Speed Electronic machines for 
installation in these offices. A rebate of 3% is given on the postage of 
franked mail. 

Recommendation SI. No. 26 (Para 4.23) 

The Committee feel that the Department should examine the potential 
of future growth df the use of franking machines and fix the target for each 
Postal Circie, The Circle officers/staff should be entrusted with the 
responsibilities to take appropriate measures to popularise the system and 
achieve the targets. The Department should also take adequate steps to 
publicise the same in the newspapers and other medias. The Committee 
notC' that the use of stamp cancelling machines. personal computers for 
managing savings accounts, mons:y orders and rc.gistered mail etc. have 
also been scaret. Whatever has been planned M) far in technology 
induction has been isolate, sporadic and limited to certain special services 
at Central Post Offices of some State Capilals. 

Adlon Taken hy Government 

The Department has already taken several measures to popularisc 
franking machine, as explained in the preceeding Action Taken Note. 
Besides, 135 High Speed Stamp Cancelling Machines have been provided 
in various post offic.'es "in the. country.' 
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Recommendation SI. No. 17 (Para 4.16) 

Concerted efforts be made to include new services such as:-

GIRO 
Electronic mail 
EledrqQic fund transfer 
Data Bank 
Teleprinter 
Business FAX mail 

Action Taken by Government 

As stated in Action Taken Note relating to paras 4.20 and 4.21, attempt 
has been made to use satellite for transmission of money orders. The 
Department has launched a new value added service known as "Hybrid 
Mail Service" at 7 locations namely Delhi. Bombay. Bangalore. Lucknow. 
Patna and Simla. The service became operational w.c.f. 14.1.1995. 

Recommendation SI. No. 28 (Para 5.4) 

The Committee feel that a review of the existing sorting offices be 
undertaken with a view to examining their role and utility in expediting the 
processing and transmission of mail. 

Action Taken by Government 

There is constant review of performance of mail offices by Chief PMG. 
Regional PMG, Supdt. of Post Offices and RI.IS Offices. In addition. 
there are Controllers of Mail Planning and Operations stationed at Delhi. 
Calcutta, Bombay and Madras to coordinate matters relating to mail 
processing and transmission in the country on the regional basis. 

Recommendation SI. No. 30 (Para 5.10) 

The Committee also recommend for a more active regular inter
ministerial interaction between the Railways. Indian Airlines and the State 
Road Transport Corporations. The Heads of Postal Circles. Railway 
Authorities and Indian Airlines must undertake regular meetings. Usc of 
State transport buses should be made for conveyance of mails extensively. 

Action Taken by Government 

Inter-ministerial meetings arc regularly held as per requirements 
between the Department of Posts and Railways. Airlines and Ministry of 
Surface Transport. Such meetings arc also held at the level of Chief 
Postmaster General, Regional Postmaster General and Divisional 
Superintendents. For example, a quarterly meeting is held at the Zonal 
level between the concerned Chief Postmaster General and the Zonal 
representatives of the carriers. 
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Recommeddation SI. No. 34 (Pan 5.15) 

Necessary action may be taken to procure adequate number of letter 
boxes to meet the requirements of members of public. 

Action Taken by Government 

Action has already been 19ken to procure adequate r.umber of letter 
boxes in rural and urban areas. 

Recommendation SI. No. 35 (Para 5.16) 

Action may also be initiated to improve local delivery in metropolitan 
and major cities. The installation of more green letter boxes for local mail 
should be considered since the metro cities also deserve better inter city 
service. 

Action Taken by Government 

Considering the importance of intracity mail, green letter boxes have 
been provided in all major cities. Of late, a consistent effort is being made 
in the metro cities for early clearance, processing and delivery of such mail 
by making special arrangements in terms of delivery and transport. A 
publicity drive has been launched to popularise the green letter box. 

Recommendation SI. No. 36 (Para S.18) 

The Committee further strongly feel that there is a need to promote post 
box and mail bag concept in all Metro and State capitals. Heads of Circles 
and Regional PMsG should take steps to popularise Po!>t Box and Mail 
Bag concepts aggressively. 

Action Taken by Government 

Use of post box and post bags in metro cities, State capitals and District 
Headquarters is already being encouraged within the limitations of space 
available in· the post offices. 

Recommendation SI. No. 37 (Para 5.19 & 5.21) 

Bulle users like trade, industry and institutions .sbould be allowed and 
encouraged to handle some of the functions of post offices like sorting of 
their alail delivery office·wise which will avoid delays and also pilferage in 
transit to a large extent caused due to handling of articles at intermediate 
offices. 

In other countries, bulk mailers are given concession in rates if they give 
pre-sorted mail. The' Committee, therefore, recommend that the 
Government may eonsider similar concession to the bulk mailers in India. 
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Action Taken by Government 

Assistance of bulk mailers is already being taken in sorting of the mail at 
all places where bulk mail is heavy. 

The Government is giving a rebate of 2% of the postage to the bulk 
mailers for pre-sorting of such mail. 

Recommendation SI. No. 38 (Para 5.23) 

Money Order delivery, particularly in rural areas. should be monitored 
periodically to ensure that there is no unavoidable delay in delivery. 
Special tracking of money orders on certain routes where the delay is 
frequent may be made. 

Action Taken by Government 

A special monitoring of payment of money orders in rural areas has 
been introduced in July. 1991. According to this scheme 5% of the money 
orders paid through Branch Post Offices are checked subsequently in the 
account offices by the Inspecting Officers to see if they were paid on the 
day of receipt and. if any money order is not paid. whether a certificate 
from the payee to the effect that he was not available for payment was 
obtained. The inspectars of Post Offices cover all the Branch Post Offices 
by visiting their account offices cyclically once in every three months. 

Recommendation SI. No. 39 (Para 5.24) 

Wittr regard to the problems faced at times by the Post Masters due to 
inadequate police protection given to branch post. offices who receive a lot 
of money order amount. ED employees. who carry such valuables. the 
Committee recommend that timely police protection may be extended for 
the safe delivery of money orders. Further, the Department should 
examine the feasibility of covering risk factors involved in ~elivery of 
postal valuables and also safety of- .concerned postal employees through 
various Insurance Companies such as GIC. LIC etc. 

Action Taken by Government 

Police protection IS usually taken at the time of remittance of large 
amount of "cash between post offices and from post offices' to banks. 
Providing police escorts for delivery may not be feasible in view of the 
limited strength of police personnel with the Stete Government. However, 
the c~sh entrusted to postman is kept within a safe limit to avoid untoward 
incident. 

The matter regarding insurance coverage for valuables in transit by post 
is under process. 
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Recommendation SI. No. 40 (Para 6.3) 

In case of delayed delivery of speed post articles, the Department has 
granted provisions for full refunds of speed post charges to the sender. 
Such full refund of Speed Post charges is also made eVlln when the article 
is delayed due' to late/non arrival of transport or any olher reasons- beyond 
the control of the Department. The Department must ensure speedy 
refund of Speed Post charges where delay in delivery takes place. The 
Committee feel that the Department should take appropriate steps to give 
adequate publicity to all these measures undertaken by this Department to 
popularise the Speed Post. 

Action Taken by Government 

Speed Post charges in cases of delays are refunded expeditiously. 
However, further instructions will be issued in this regard. 

As regards giving adequate publicity to provision of refund in cases of 
delays. steps will be taken in this direction. 

Recommendalion SI. No. 41 (Para 6.7) 

In Speed Post the thrust of the Department should be to consolidate and 
improve the quality of the services for the available network before 
expanding it. 

Action Taken hy Government 

Department of Post has not expanded the Speed Post service of late. 
Efforts are now being made to improve the quality of services including 
installation of a computerised Tracking and Tracing system. 

Recommendation SI. No. 42 (Para 6.10) 

The system of same day delivery of Speed Post articles should be 
extended to other major cities particularly all State capitals. 

Action Taken by Government 

This is already in existence in the major cities. Further action to extend 
the scheme in State capitals is under examination. 

Recommendation SI. No. 43 (Para 7.6, 

The Committee note that what is needed is the close monitoring of 
facility and observe that there is inadequate supervision of local postal 
operations. The Committee feel that the Postmasters General should carry 
out regular and unscheduled' inspections of post offices under their domain. 
In order to minimise the complaints. these are to be periodically analysed 
to spot the areas and causes for taking corrective remedies, such as 
simplification of forms used by the public e.g. introduction of a new 
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simpler money order form. application form for purchase of cash 
certificates, adoption of better quality of Acknowledgement Due Cards of 
distinct colour; speci~1 arrangements for timely disposal of festival mails 
during Rakhi, Diwali! Christmas etc. test checking the work of delivery 
personnel, better financing of post offices for payment of money orders. 
monitoring of transmission and transit norms of mails. etc. should carry 
out regular and unsc~eduled inspections of post offices under their control. 

Action taken by Government 

Visits and inspections are given due importance in the Department of 
Posts. There is a systematic inspection of post offices by various officers of 
all levels like Inspectors of Post Offices. Divisional Superintendents. 
Directors and Postmasters General. The inspections and visits of 
Postmaster General are monitored through a system of monthly report at 
the Directorate. Similar monitoring of the inspections of Divisional 
Superintendents of Post Offices. Inspcctors of Post Offices. is done at the 
office of the Postmaster General. 

Money order form and Acknowledgement Due Card have already been 
simplified. The application form for purchase of cash certificate has been 
reviewed and it has been found that no modification in the form is 
required. 

Special arrangements at mail offices are already made for quick disposal 
of festival mails. Delivery of mail as per norms are regularly monitored 
and corrective measures taken whenever failures arc noticed. 

For funding of post offices. including for payment of money orders. 
Heads of Circles have been asked to select two banks in each.Circle. as 
wanted by the Reserve Bank of India. 

Recommendation SI. No. 44 (Para Nos. 7.14 & 7.1S) 

The Committee feel that the red ressa I system at the local level is not 
commensurate with the nature and extent of complaints. There is need to 
involve local citizens with public credibility in such redressal mechanism. 
like retired service pCrSonnel. The Committee suggests watchdog panels for 
specific tasks like missing money orders and various other financial services 
and it may be extended to registered post also. Local post office officials 
should meet the residents regularly on certain days and discuss the 
problems faced by them as regards mail delivery. Proper care should be 
taken no avoid delays in refund or giving compensation. 

The Department of Posts has got State Level Advisory Committees 
which include elected representatives to monitor various irregularities. The 
Committee recommend introduction of some sort of monitoring system at 
District level, Panchayat level etc. 
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Action Taken by Government 

To bring about improvement in the postal management and a 
professional approach to postal administration. the Department has already 
established Dak Adalats at Circle level and Post Forums in selected post 
offices in each circle. The forums arc proposed to be upgraded by 
establishing Consumer Redressal Councils at the Divisional level headed 
by the Divisional Supdt. The other members of the Council would be 
nominated from within the Department of Posts and outside. The Council 
would send its report to the Postmaster General for review. Dak Adalats 
are also being held at divisional level where people of rural areas do find a 
chance to bring up their grievances. The Redressal Council will attend to 
all grievances as mentioned in the recommendation of the Committee. 

Recommendation SI. No. 46 (Para 7.17) 

The loss or delay in delivery of insured articles. money orders and 
registered articles. etc. may be allowed to be brought under the purview of 
Consumer Protection Act. However. in respect of un-registered articles, 
this liability cannot be imposed. 

Action Taken by Government 

Postal services are already under the purview of the Consumer 
Protection Act. However. the liability of the Government is limited to 
what has been laid down in the Indian Post Office Act. 

Recommendation SI. No. 47 (Para Nos. 7.18, 7.19 & ~.lO) 

The Committee are of the opinion that in regard to cases of frauds and 
losses, Department should undertake prompt investigation and steps 
should be taken to restore the credit to the depositors as early as possible. 

Action Taken by Government 

Instructions already exist for undertaking prompt investigation in all such 
cases and for prompt settlement of claims. Investigations are also carried 
out even by Chief PMGIPMG if the amount involved is high. Instructions 
are issued from time to time for prompt investigation of loss and fraud 
cases and settlement of claims. 

Recommendation SI. No. 48 (Para No. '7.21) 

The Department should publicise through Newspapers and other media 
that the public should give details of their complaints. if any. agains.t postal 
staff in connection with delay in payment of old age pension and payment 
of money orders. 
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Acllon Taken by Government 

All Chief and Regional Postmasters General have been instructed to 
initiate appropriate publicity measures regarding lodging of complaints in I 

connection with delay in payment of old age pension and payment of 
money orders. 

Recommendallon Sl. No. 53 (Para 8.15) 

In rural areas/far-flung hilly areas the post office should be further 
strengthened by adding telegraph and telephone services ensuring that 
these services are rendered in cost effective manner. 

Acllon Taken by Government 

According to the policy of providing public telephones by the 
Department of Telecommunications. post office is the preferred location 
for installing the phones. besides Panchayat Headquarters. Telcgraph 
facility at post offices in far-flung hilly and rural areas is provided 
according to the need. economics and logistics of developing the required 
infrastructure. 

Recommendation Sl. No. 54 (Para 9.10) 

The Committee feel that the identification of post card with the poor 
section of the society and other items with the more affluent sections. is 
not correct. Actually. the post card is being also highly used for 
commercial correspondence. The subsidy meant for poorer sections of the 
population is misused. 

Action Taken by Government 

Post card is already categorised as post card and printed post card. The 
tariff of post card is less than printed post .card.· Lately post card with 
15 paise tariff is used in large number in response to TV programmes. 

The matter has been considered and it is proposed to introduce a new 
category of post card called "Competition Post Card" at a higher tariff for 
use by participants of TV Quit Programmes etc. For introduction of this 
category of post card, amendments to the relevant provisions of the Indian 
Post Office Act are needed for which action has been initiated. 

Recommendation Sl. No. 55 (Para 9.111 

As registered mail is used mainly for business and legal documents by 
the relatively affluent consumers there is no justification for providing 
subsidy to registered services. 

Action Taken by Government 

The recommendation will be kept in view as and when postal tariff is 
revised. 
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Recommendation SI. No. (58 Para 9.19) 

The Committee recommend for a more rational pricing policy. The 
Department should rationalise the postal tariff system to attain financial 
self-sufficiency within a determined time and to the extent possible 
generate surplus from premium service with a view to supporting 
improvement of the network and services. A rational tariff approach must 
from part of the new postal policy. 

Action Taken by Government 

The need for the rational tariff approach cannot be over-emphasised. In 
the new Postal Policy. this would be brought out suitably. It may. 
however. be stated that the unit revenue from each postal service is 
substantially less than the unit cost of operation except in the case of 
letters. In respect of the common services, which contribute to substantial 
deficit. the position of unit cost and unit revenue is indicated below: 

Type of Service VII it Cost VII;t Revellue 

Ordinary Post Card 1.54 0.15 
Printed Post Card 1.44 0.60 
Inland Letter 1.57 0.75 
Letter 1.78 1.85 
Parcel 22.11 17.02 
Money Order 14.09 10.97 
Registration 10.36 6.00 
Book Pattern and Sample packet 2.28 1.79 
Printed Books 2.94 1.52 

It may be evident from the position indicated above, that the rational 
tariff approach has to be a systcm of cross subsidy where the total cost is 
taken care of by a system of rational tariff based on distributed cost i.e. 
while tariff for the "social services" could be kept reasonably low there 
should be adequate increase in the tariff for others to compensate for the 
deficit arising out of the low tariff for the "social services." 

Recommendation SI. No. 59 (Para 9.22) 

Considered attention may be given for evolving a soul)d financial 
management system al ng with rational pricing policy. The Committee 
note that in 1965. the Department had appointed a Tariff Enquiry 
Committee under the Chairmanship of Mahabir Tyagi. The Committee 
under the Chairman had gone through the entire tariff fixation. They had 
suggested the principles and other things. The Committee do agree with 
the views of the Department of Post that it is not necessary to have a 
permanent Rates Commission. Instead of having a permanent Rates 
Commission another Tariff Enquiry Committee which would be an outside 
body like the Mahabir Tyagi Committee could be constituted. On the basi~ 



of their recommendations about reltc fix<ltion. the Department will take 
decil'ions and go before the Parliament. The Independ~nt body would 
suggest principles for rate fixation. issue of subsidy or increase of cost. and 
whether there is any need for increasing the rates in some areas or not. 
etc. 

Action Taken by Government 

The suggestion to form a permanent Ratell Commission was examined 
by the Department and it was decided that 1!I~re is no need to form a 
permanent Rates Commis~ion. However. it hal' been decided that the 
Tariff Enquiry Committees should be formed from time to time for looking 
into the functioning of the postal services and for laying suitable guidelines 
for fixation of tariff. Further action in the matter will be taken accordingly. 

Recomm~nd.t1on SI. No. 6Z (Pan 9.Z9) 

Profit Centres may be identified for the postal management specially 
with regard to speed post, GIRO. ElectroniclSatelliteMail etc. A market 
oriented approach is necessary in the management of the business of the 
Department. 

Action T.k~n by Government 

In tune with the liberalisation of the economy and growing competition 
in the field of communication. changes both in attitude and approach is 
attem"ted in the Department of Post to retain and increase its market 
share. Speed Post which is one of the premium services of the Department 
is being actively marketed vis II vis other couriers in the field. A similar 
approach will also be adopted in the area of PlI. A more segmented 
approach to the other postal customers is being attempted. For example, 
schemes to expedite inter metro mail and electronic fund transfer are 
under way. Similar value added services are being considered for 
introduction. 

Recomm~ndatlon SI. No. 63 (Pan 10.3) 

The Postal traffic has gone beyond manual operations and requires 
computerisation. While a computer for example can sort out 30.000 letters 
iD aD hour, manually only l,OOO can be sorted out during that time. 
11Ierefore, the Committee rCl:(lllllllend extra departmental staff should be 
encoura,ed to take on n~\\ly developing areas. 

Action Taken by Gov~rnm~'" 

Computerisation is being introduced in metro cities where there is linlc 
IiCOpe for deployment of E.D. Staff. However, the IUUCltion will be kept 
ill view. 
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Recommendation SI. No. 64 (Pan 10.4) 

The Committee are of the opinion that sustained efforts may be made by 
the Circles to fill up the existing vacancies. 

ActiOa Taken by Government 

This is being done. 

Recommendation SI. No. 66 (Pan 10.9) 

Service condition of the Extra departmental employees has to be 
improved if the Department wants improvement in efficiency. This 
Committee recommend that the problems o(ED employees may be dealt 
with more sympathetically at the earliest. 

Action Taken by Government 

Service conditions of the Extra Departmental employees arc being 
constantly reviewed to improve whenever feasible and necessary. 

In the past few years, following improvements have been brought about 
in the service conditions of E.D. employees. 

(a) The ED Agents have been brought within the purview of Group 
Insurance Scheme w.e.f .. 4.92. 

(b) The quantum of ex-gratia gratuity has been increased from 
Rs. 30001- to Rs. 6000/- w.e.f. 1.1.93. 

(c) Enhancement in stationery allowancc. 

(d) Combined duty allowance of EDBPMs for effecting delivery 
increased to Rs. 75/- per month. 

(e) EDAs are being paid interim relief at thc rate of Rs. so/- per mOrith 
from 16.09.93. . 

(f) EDBPMs are now being compensated uptp tOO peints workload 
against 80 points earlier. 

(g) EDAs are being paid Dearness Allowance and productivity linked 
bonus at the same rates and periedicity at which these are paid to 
the Departmental employees. 

(h) EDAs are given preferential treatment in thc matter of their 
recruitment in Group 'D'!Postmen cadre. 

Recommendation SI. No. 67 (Para 10.11) 

The Committee recommend that slanding instructions may be given to 
postmen to wear uniforms and they may also be provided with adequate 
uniforms periodically. 
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Action Taken by Government 

There are standing instructions to Postmen to wear uniform while on 
duty. The Chief Postmasters General arc being instructed to enforce the 
instructions. 

Action for procurement of uniforms as indented by the circles is already 
going on. 

Recommendation SI. No. 69 (Pan 10.15) 

The Committee suggest that the training should be performance based, 
on the job skills in order to improve the attitude of the personnel as well 
as augment their skills. The Department must pay greater attention to 
personnel management including development of human resources, morale 
and motivation of officers and staff. 

Action Taken by Government 

Training is an important means of stimulating and developing an 
efficient and reliable work force. To cater to the developmental needs of 
our vast Department, following training programmes which adequately 
take care of the recommendations of the Standing Committee are being 
conducted through the five regional training centres and the Postal Staff 
College of India, Ghaziabad. 

Regional Training Centres:-Pcrformancc Based. 

In SerYIce: 

1. Postal Assistants 
2. Sorting Assistance 
3. TBOP (Postal) 
4. TBOP (RMS) 
S. BCR (Postal) 
6. BCR (RMS) 
7. SDrslASP's 

Refresher: 

1. SB Postal Assistants 
2. SB Supervisors 

Job skUll: 

1. Marketing PLI 
2. Efffective Divisional Managem~nt 
3. Communication 
4. Legal Knowledge 
S. Speed Post. 



AUj!menlalitln of Skills: 

1. Computer Appreciati':ln 
2. W(l~d Prf",·..:s~ing 

3. Database Management 
4. Spread Sheet 
5. Programming Logic and system design. 

At Postal Stall' College or India •• Ghaziabad: 

1. Advance ~!anagemenl Programme 
2. Management Training Programme for Postal Executives 
3. Management Training Programme for Accounts Executives 
4. Executive Development Programme 
5. fi.1ancial Managcment 
6. S';;ninar on Pestal Buildings 
7. Worksho!,~ on different a~pcct~. 

In additicn to ab.>vl'. Training Programmes on different subjects 
conouCled by the I.I.P.A., I.S.T.M. and other imponant Training 
Institutes which cover broad area of personnel management including 
devctopment of human resources. morale and motivation of officers and 
staff are also being taken advantage of. Of late. all the Training Centres 
have been d:versifying their training activities in tune with changing 
r~quirements. New training programmes with special emphasis on 
attitu.:ilnal changes in managcrs. on customer care and on total quality 
management are being introduced. 

RKomm~ndati(Jn SI. No. 70 (Pan 10.17) 

The training of postmen should improve because they are the cutting 
edge. They should be given adequate training to make them more 
couneous and service oriented. 

Action Taken by Government 

Postmen are being already imparted training for a duration of 10 days 
for improvement in delivery skills and public relation skills. Keeping in 
view that the postmen are the cutting edge of the Depanment their 
trainiD, propammcs are being further reviewed to -increase their skill. 



CHAPTER III 

RECOMMENDATIONS/OBSERV A TIOJl\S WIIICII TilE 
COMMITTEE DO NOT DESIRE TO PCRSUE IN VIEW OF TilE 

GOVERJI\MENT REPLY 

Recomnu'ndation SI. ~(J. 9 I P.m. 1.1-'1 

The Committee note that the Indian Po»! Ill'ike :\:1. IS')S. is only an 
enabling legislation for the Government hI rr(l\'i.i~ ;i .:,Iuntry wide rustal 
scrvice. defining its scope and its 1i<lhilit~, Thc Oll1lmillce feci that r'lther 
than amending the Act. fresh legisl'ltion containing ull ba).ie feutures of the 
postal services, however. leaving adequate scope for rule making powers to 
the Government for effecting changes in the services without changing the 
basic features be brought before Parliament. 

Action Takl'n h~' Gonrnllll'nt 

Indian Post Office Act Review Committee had made similar 
recommendations. These recommendations have Ill'cn approved hy the 
Postal Services Board. Further discussions werc held in the Department of 
Post and with the concerned Ministries, It was felt that instead (If 
introducing a new legislation, only those important sections/provision!> 
should be taken up for amendments which call for modifications hecausc of 
new developments in the Department and the changing socill-economic 
scenario. Henee it has been decided to introduce an Amendment Bill for 
the Indian Post Office Act. 1898. The Amendment Dill is proposed to be 
introduced in the current Budget Session of the Parliament. 

Recommendations of the CommiltL'e 

The Commillee lake a serious note of the fact that a misleading statement 
has been made before the Cc,mmlUee in the Ac:lion Taken NotL'S furnished 
to It. It was submitted that a Bill to amend the Indian Post Oml'e Act, 1898 
was proposed to be introduc:ed In the Budget Session (1995) of the 
Parliament. The Bill was however, not Introduc:ed and is reported to he still 
under consideration. The Secretary, Post has c:andidly admitted that It was 
doubtful whether It CGuid be Introduced even In the Winter M'Sslon of 
Parliament. The Committee would like the mailer to be inVl'Sligated with • 
view to Ox responsibility as to how such a misleading statement was made 
before the Committee. The Commltlee will also like to be apprisett ctl the 
relllOftlnl advanced by the various other MInistries ,"'Onsulled by the 
Department of Post • weD as the view held by the Department Itself on the 
..... of which It has been decided that Instead 01 bltroduc:lnl a new 
comprehensive .... latloa u recommended by this Committee In Its earlier 
Report and abo by the Indian Post Omce Act Review Commillee only those 
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sectloaslproYisIoas wauld be taken up for amendment which call for 
modUlcatioDl becaUie 01 DeW developments In the Department of Post and 
the cbanal... IOdo«:oaomlc scenario. 

The Committee desire that maUer should be processed expeditiously wltb 
a view to crystalIIe Ibe views thereon and every effort be made to Introduce 
the ~endlnl 8m ID Ibe Parliament durlnl the eDlul1ll Winter Session 

Recommendation SI. No. 14 (Para 3.9) 

The Committee recommend that particularly in far flung hilly, backward, 
ruraVtribal areas, these norms fixed for opening new post offices should be 
relaxed even when it is not self-supporting, traffic is poor in these areas. 
The Department should try to open ED post offices at least for two/three 
houn a day, as the opening of regular post offices might· put excessive 
financial burden on the Department. Further the Department should 
ensure that some sort of postal facility is provided to each Gram Panchayat 
by the turn of this century. 

Action Taken by Government 

In far flung, hilly, backward and ruraVtribal areas we have Extra 
Departmental Branch Post Offices (EDBOs). EDBOs do not necessarily' 
have to be self-supporting. They arc opened provided the proposals satisfy 
the relaxed norms prescribed in this regard. In the case of hilly. tribal and 
inaccessible areas, the norms are even more libcral than those for normal 
rural areas. The criteria for opening EDBOs in rural as well as hilly. tribal 
and inaccessible areas are as follows: 

(1) Population: 

(a) In normal areas: 

3000 population in a group of villages (including the PPO villages). 

(b) In the hUly, tribal, desert and Inaccesslble areas: 

500 population in an individual village or 1000 population in a 
group of villages. 

(2) Distance: 

(a) In normal areal: 

The minimum distance from the nearest existing post office will be 
3 Kms. 

(b) In hWy, tribal, desert and inaccessible areas: 

The distance limit will be the same as above except that in hilly 
areas, the minimum distance limit can be relaxed by the 
Directorate in cases where such relaxation is warranted by special 
circumstances which should be clearly explained while submitting a 
proposal. 



(3) Anticipated Income: 

(a) In normal .... 1: 
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The minimum anticipated revenue will be 33.33% of the COlt. 

(b) In bWy, tribal, desert and inaccessible are .. : 

The ~inimum anticipated income will be IS% of the COlt. A 
committee has been set up for reviewing the norms for opening 
EDBOs in hilly areas and its report is expected to be finalised 
by the end of March, 1994. 

Postal radlity In Panchayat Areas 

Postal facility in terms of daily delivery of letter is already available in 
all villages in India. The Department also proposes to make available 
Ictter box facility for the posting of mails in all villages with a 
population of over 500. In this connection. all villages with a population 
over 1000 are proposed to be provided with letter boxes in the current 
year and villages with population over 500 in the next two years. 

As far as opening of post offices is concerned. Department's objective 
is to consider the following areas in the order of priority indicated 
below: 

(a) At the Panchayat Headquarters of Gram Panchayats without any 
Post Office. 

(b) At the Panchayat Headquarters of Gram Panchayats in which the 
post office is located at a place other than the Headquarters. 

(c) In other areas. 

However. post offices will be opened only if they fulfil the 
departmental norms in this regard. Hence no time-frame can be fixed 
for the provision of post offices in all gram panchayats. 

Already there is a scheme for sale of stamps through lio.enscd stamp 
vendors. Wherever opening of post office according to norms is not 
possible, postal facility can be provided through the scheme of LSV in 
Gram Panchayat areas. 

Considering the recurring deficit of the Departmcnt of Post and the 
gap between demand and allocation of funds for expansion of postal 
network by opening of Branch Post Offices in rural areas. Government 
has been exploring the possibilities of introducYt& certain innovative 
methods for provision of postal facilitie~ in rural arcas. 

Keeping this in view, a scheme called 'Panchayat Sanchar Sewa 
Yojana' has been evolved to provide basic postal facilities like sale of 
postage stamps and postal stationery, booking of registered articles. 
operation of MSY·, delivery of articles. through the vast network of 
Panchayatl. 



By adopting this scheme. Oepartml'nt will be in a position to provide 
postal facilities in large number of gram panchayats in l.'aming years. 

Recommendation Sl. No. 21 (Pan 4.12) 

The Committee recommend introduction of sorting machines in .111 
metropolis. big cities and all the State Capitals. 

Ac:lion Tllk~n by Governm~nt 

TIl(' Ocpar:mcnt inst:llku one lIutumatcu letter sorting system in 
Bombay \\rhkh went into opcratiun in April. 1'J1J3. The Department has 
decided to meehanisemail sorting in Madras. Calcutta. Delhi and 
Bangalorc. During the Annual Plan 1994·95 it is planned to install one 
automatic sorting machine in Madras. The project has received the 
clearance of Expenditure Finance Committee and the Department is now 
in the process of placing the order for procuring (lnu inSlUllatioll of the 
machine. During the 8th Five Year Plan 191)2·97. it is proposed to install 
similar system in Delhi and Bangalore. Under the 8th Five Year Plan the 
funds allocated for mail mcchanis.llioll are sufficicnt for procuring these 
machines. The automated sorting system is likely to be installed .lIld 
commis.~ioned in Madras by June. 1995. 

Recommendation SI. No. 22 (I'ara 4.13) 

The Committee. however. feel that since the entire sorting Cilnnllt be 
mechanised in this country for years considering the problem uf 
unemployment and huge staff retrenchment. it has to be done manulllly for 
years together at the stations where the number of articles to be dealt with 
is not very high. At the same time the Department has the soeilll 
obligation to ensure that there is no retrenchment of staff due to 
mechanisation and the surplus staff if redeployed somewhere else. 
Therefore. the Committee recommend to carry out a perspective planning 
as how to re-deploy the surplus staff caused due to mechanisation/ 
modernisation programmes. 

Action Taken by Government 

Mechanised sorting of mail is being' introduced only in places where 
manual sorting cannot be continued without adversely affecting the 
effici~ncy and productivity. due to very high volume of traffic. While 
mechanising the work, the Department ensures that the staff rendered 
surplus because of the mechanisation arc absorbed against the existing and 
future vacancies and no staff are retrenched. 

Recommeodatlon 51. No. 24 (Panl 4.10 lind 4.21) 

The Committee feel that Satellite Money Order Servia: will improve 
effICiency and the COlt will also be met within the existing tariff. However. 
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they note that before launching the project in full swing the Department 
has decided to install Micro Earth Stations at 4 places viz. Delhi, 
Lucknow, Patna and Madras, instead of installing in rural areas where 
money order transactions arc more. They feci that in most of the time 
the urban people ~re always getting better services than the rural areas. 
Therefore, the Committee arc of the view that if there is any 
technology which can be made use of in the rural areas. the 
Department should not hesitate to use it in rural areas. 

The Committee note that there is no proposal to cover all the District 
Headquarters in the country at present by Satellite Money Order 
Service. Therefore, the Committee recommend that due attention may 
be given to the under-developed areas in particular. 

Action Taken by Government 

The satellite money order scheme is in the process of being 
introduced. 75 stations in India have been identified for providing Micro 
Earth Station (Very Small Aperture Terminals-VSATs) which would 
facilitate the transmission of money order through satellite. During the 
induction phase, 5 locations have been identified namely; Delhi. Madras. 
Bangalore, Lueknow and Patna. To test the effectiveness of the system 
in the rural areas, one more centre is proposed to be covered namely 
Shimla. After the successful operation of testing of the system in the 
induction phase, the remaining 69 locations will be covered.. The 
locations cover the principal towns both in the urban and the! rural 
areas. It is seen that the money order traffic is generated in the urban 
are'lS and sent to the rural areas for delivery. With the installation of 
VSA Ts in the urban and the rural areas the transmission of money 
order will be expedited. 

The Department has placed further orders for procurement. 
installation and commissioning of 20 more VSA Ts at the following 
locations Guwahati, Shillong, Hyderabad, Tirupati, Muzaffarpur, Mandi, 
Ambala, Jammu, Mangalore, Trivandrum. Bhopal. Bombay. Nagpur. 
Bhubneshwar, Ahmedabad. Ludhiana. Jaipur. Allahabad. Coimbatore, 
Calcutta. The benefit of speedy delivery of Money Order is to be 
intended over a' surrounding area of each micro-earth station about 
75 Kms. in radius .. Thus the benefits from modern technology for 
transmission of money order will be available for those in rural areas 
also. 

Recommendation SI. No. 29 (Para 5.9) 

Captive transport be provided from the nearest Railway Station to 
rural seeton for carrying mail. 



Action Taken by (;O\'crnmcnt 

In rural areas volume of traffic Illay not justify captive tmnsport owned 
or hired by the Department. However. t he proposal for engagement of 
local transport on hire would he considered depending on the volume of 
traffic. 

Recommcndation SI. ~o. 31 (I'ara 5.11) 

Privatc transporters !!hllUld he engaged for convcyancc of mail on 
important routes to ensure earlier delivery of mail. 

Action Takcn by Gowrnmcnt 

It is the e.>nsistent policy of the Department of Post to engage private 
transport wherever feasible and necessary fol' expeditious delivery of mail. 

Recommendation SI. No. 32 (Para 5.12) 

The Committee recommend that the conveyance of mail by air and 
surface transport should be accorded the highest priority and suitable 
legislation should be enacted for this purpose as postal service is an 
essential public service and affects the entire population. 

Action Takcn by Government 

The Motor Vehicle Act already has a provision that Region .. 1 Transport 
Authorities. while granting stage carriage permits. make it mandatory for 
the carrier to carry mails in the route. if required. under terms and 
conditions to be specified by the RTA. 

An agreement with the Indian Airlines already exists for according 
priority to first class mail comprising letters. post cards and money orders 
over passenger traffic. Suitable arrangements for air conveyance of mail is 
made by periodical consultations between the Department of Post and 
Airlines authorities. Prompt transportation of mail by the Railways is also 
ensured by periodic meetings with the Railway Authorities. 

In view of the above arrangements. an enabling provision in the Post 
Office Act is not considered necessary. 

Recommendation Sl. No. 33 (Para 5.14) 

Wherever postmen are to travel in suburban areas on long beats. they 
apart from distributing mail should also collect mail from the letter boxes 
enroute. They may be provided wit.h two wheeler vehicles like mopeds, 
motorcycles etc. and for this purpose bank loans should be arranged. For 
the delivery of bulk mail required for commercial houses. educational 
institutions, etc., motorised facility may be arranged on a regular basis. 

Action Taken by Government 

Collection of mails from letter boxes by postmen enroute cannot bc 
introduced without adversely affecting the efficiency of delivery. Provision 
of Moped to postmen for quick and efficient deliv.cry is under 
consideration of the Department. 

A suburban area of Delhi has been selected for experiment. 
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Rcc.'cunmcndatilln SI. :'1111. "9 IPara H.III 

AdeqUiltc publicity should he made to the fill:t that thl.' intl'rl'st on Pllst 
Office Silvings Bilnk ilccount is \.'xcmpt frol11 Income Tax. Th\.' Conunith.'\.' 
further feci that thc Govcnll11l'Ilt should I.'xamilll' the \."IImmercial 
scnsibility of pilyment intercst on til\.' illllllunt not cxceeding Rs. 50.000~ 
deposited in a POSB account with or without \<Ix hencfit. There is illso II 

need to publicisc that the postal cheque is heing ilccepted hy the scheduled 
banks. 

A"tiem Takcn h~· Gonrnmcnt 

Prl)motion ilnd publicity of small savings is the responsibility of National 
Savillgs Organisation under Ministry of Finance. Recommendations hilve 
been conveyed to Ministry of Finance for ilppropriate action. 

Recommcndation of the COl1lmittl'e 

Th~ Commillee take notc of thc Iiltcst budgctary provision thilt the 
income on intercst upto Rs. HI.OOO'· is not liable to incidcnce of Income 
Tax. As such the above plcil of thc Dcpartmcnt losscs significilnce. To 
make the Post Office Savings Account Schcme rctilin its attnlction, it may 
be desirable to raise the limit of dcposits to one lack in single account and 
two lacks in joint account. 

The Committee note that the Ministry of Finance has agreed to consider 
reimbursement of cost to the Department of Post on publicity and 
promotion of small savings. Procedure in this regard should be evolved at 
an early date. The Committee feel that it will now he possible for 
Department of Post to give adequate publicity to Small Savings. It will 
certainly accelerate mobilisation to Small Savings. 

Recommendation SI. No. 51 (Para 8.13) 

Reasonable and adequate level of compensation for various agency 
functions may be given to the Department of Post which arc often thrust 
upon by various Departments. They should reasonably share the revenue 
generated with postal department by the Departmental agencies. A 
Committee may be formed to go into the whole issue of compensation. 
Further payment of commission to postal agents should also be increased. 

Aclion Taken by Government 

Agency functions relate to the functions performed by the Department 
of Posts on behalf of thc other Ministries/Departments of the Central 
Government. The Agency functions related to the Savings Banks arc 
performed on behalf of the Ministry of Finaltce and payment of pensions 
to the Railways. Defence. Coal Miners Provident Fund. Employees 
Provident Fund etc .• on behalf of the Ministry of Railways, Defence. Coal 
and Labour. In addition there are certain other agency functions such as 
the sale of Central Recruitment fee stamps and Passport Application fonns 
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etc. In 1992-93. the Department had recovered Rs. 483 crores on which 
Saving Bank operation alone gave Rs. 447 crores. It may be mentioned 
that the recoveries constitute the actual expenditure incurred by the 
Department of Post for these agency functions and it is regulated according 
to a rate per transaction which is fixed in consultation with the other 
DepartmentslMinistries based on a costing exercise. The exercise is 
undertaken from time to· time. As the recoveries arc in the nature of the 
reimbursement of the actual cost incurred they cannot be treated as a form 
of revenue. Accordingly. the question of sharing any revenue with the 
Department of Post docs not arise. 

Recommendation SI. No. 51 (Para 8.14) 

In view of the recent socio-economic ch.anges, the Department should 
introduce the following new functions: 

(a) implementation of literacy campaign 

(b) collection of electricity. telephone. water bills and house tax 

(c) distribution of loan 

(d) extension of family planning programmes 

(e) sale of Railway and Airlines tickets 

(f) payment of dues by different Government Departments and 
Undertakings 

(g) Modal Centres for other governmental programmes/policies 
implementation 

Action Taken by Government 

In the past Department of Posts had taken activities like collection of 
electricity bills in a few circles like Gujarat and also collection of road tax 
at Delhi. Post offices also undertakes such activities only when the nodal 
organisation requires the help of the Department and after procedure for 
remuneration are mutually agreed. Undertaking and additional activity 
which is non-postal in nature. puts a strain on the man power of the 
Department which is not adequate to cope w.ith the volume of postal 
business. Therefore, any such activity has to be taken up taking into 
account the availability of staff. the existing quantum of work and the 
remuneration of the Department. However. as a part of the Government's 
programme announced by the Prime Minister in "1993. the Department 
took up the work of Mahila Samridhi Yojana on behalf of the Department 
of Women and Child Welfare. Ministry of Human Resource Development. 

Recommendation SI. No. 56 (Para 9.13) 

Introduction of Bulk entry system for handling registered mail with a 
view to speeding up delivery and reducing costs should be considered by 
the ·Department. It would require merging of the "registered .mail service" 
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'with "record delivery service" wherein on payment of a lower fcc. receipt 
is available on booking. 

Action Taken by Government 

Bulk entry system in handling registered mail which was examined and 
experimented some years ago had to be given up due to certain 
operational difficulties including resistance of the staff unions. Recorded 
Delivery Service has already been abolished. 

Recommendation SI. No. 57 (Para 9.14) 

As money order is used by relatively poor classes for remittance of 
money. further subsidy on money order commission may be provided. 

Action Taken by Go\'ernment 

The unit cost of Money Order operation is Rs. 14.09 whereas the 
average revenue realised by the unit is Rs. 10.97. Accordingly. the money 
order is already subsidised to the extent of Rs. 17.52 crores for the entire 
operations. In view of this it may not be possihle to reduce money order 
commission further. However. the Department is embarking upon on the 
Electronic Money Order Transfer Service "Ia satellite. At present it is in 
experimental stage. On the implementation of entire project. the unit cost 
of operational will be worked out and if it is possihle to provide any 
redKction in the money order commission. consequent upon the reduction 
of the unit cost as a result of the introduction of the Satellite Money Order 
scrvice. it could be considered at the appropriate time. 

Recommendation SI. No. 60 (Parll 9.271 

There has been untapped funds in the Postal Savings Accounts. The 
Committee strongly feel that these funds could he used to operate a Postal 
Bank with its own charter like any other financial institution or a 
scheduled bank. The money generatcd could support updating of the mail 
operations. The Committee feci the Government should give an early 
thought to this proposal. 

Action Taken hy Gcn'ermnent 

The Department of Post docs not perform the SB work..!:!! a commercial 
enterprise and does not perform all the functions of the Bank i.e. 
collecting. lending. borrowing and investing the amount eollectcd. It is 
only to inculcate the habit of thrift. The amount' collected by thc Post 
Office Savings Bank is passed to Ministry of Finance which givcs 213rd of 
the collection as loans to States for development purpose. 

Recommendation SI. No. 61 (Para 9.18) 

As there is a time lag between booking and payment of money orders 
the huge amount may be used by the Department to generate bank rate 
interest. This earning can be used to meet the development of the postal 
services. 



A,'tiun Tak,'n h~' Gun-rnm!:nt 

The Depurtment of Pot collect). the mlllll:y from the e\l~tomers (JIld 
remits to the payee in respect of the Money Orders, The money remains 
with the Government between the time the money order is accepted and 
evcntuully paid. The que~tion of Finunee Ministry scparately allowing the 
postal Department to utilise the money which is in the pipe-line docs not, 
therefore, arise. At any rate, the gap between acceptance and payment of 
Money Order is only 2-4 duys, on averuge. 

The Postal Department is a pun of the Governmcnt of India and is not a 
public sector or departmental undertuking. Accordingly, the question of 
crediting money order collections to generate interest at bank rate docs not 
arise as the Postal Deptt. has to function within the rules and regulations 
laid down by the Government of India. 

Recommendation SI. No. 68 (Para 10.14) 

The Committee arc of the opinion that at least one trallllllg centre 
should be set up in the North Eastern as well as Central Region so as to 
maintain a regional balance. Further. the training centres should be 
provided with adequate regular professional staff. otherwise they cannot be 
expected to perform their desired functions, 

Action Taken hy Gu\'ernl11!:nt 

At prescnt the training needs of North East Region arc catered to by the 
Regional Training Centre. Darbhangu, With rcfen:lll'l' hI till' ~uggcstion 

received earlier the issue relating to opening of Ill;W Ir;lillill,!.! l'l'llln:s in 
North East region to meet exclusively the training JH'eds II/ A~!'>am and 
North East Circles was examined, It was found tlHlt during Ihe pcriod of 5 
years commencing from 1985-86 a total number of 1625 officials belonging 
to North East region were deputed for training. The number of officials 
recruited for training per annum per month was found to be 325 and 27 
respectively, Hence it was not found functionally desirable and 
economically viable to open .. new tr;lining centn: in view of the negligihle 
number of officials required to he trained, The exj~tillg eap;u:ity at the 
Regional Training Centre is considered adequate now \0 meet the training 
needs of the Circles, For similar rea).ons it is not considerl'd IIl'l"l"s).ary to 
open a new training centre for the Cent ral Region, as the l'xist illg ::; 
Regional Training Ccntres urc collVL'nicntly located, and ha\'l' <llk-qUiltc 
capacity. 



CHAPTER IV 

RECOMMENDATIONStOBSERVATIONS IN RESPECT 
OF WHICH THE GOVERNMENT HAVE NOT BEEN 
ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE REITERATION 

R~c:omm~ndlltion SI. No. 10 (Pllra 1.15) 

The Committee also feel that the provision for censorship and 
interception of mails may be taken away from the purview of the Indian 
Post Office Act and if at all it is needed. the Home Ministry which is the 
appropriate authority on such matters may come forward with a special 
legislation for the purpose. 

Action Tak~n by Governm~nt 

The recommendation was communicated to the Ministry of Home 
Affairs which favours retention of the provision in the Post Office Act. 

Recommendations of the Committee 

The Committee arc not at all impressed by the reply of the 
Department of Post that the recommendation of the Committee was 
communicated to the Ministry of Home Affairs which has favoured 
retention of the provision in the Post Office Act. In fact. they take a 
serious note of the casual and perfunctury approach adopted by the 
Department of Post and the Ministry of Home Affairs in dealing with the 
recommendations of this Committee. The Committee expect that the 
matter should be examined in depth at the highest level in the Ministry 
of Home Affairs in the light of the recommendations of this Committee 
and the reasons, whatsoever it may be for retention of the provision in 
Post Office Act intimated to this. Committee. Meanwhile the Committee 
is of the opinion that appropriate guidelines be framed for the delegation 
and use of the authority to intercept any postal article so that 'the 
requirements of security as well as the concern for individual privacy arc 
harmonised. 

Recommendation SI. No. SO (Para 8.11) 

The Ministry of Finance is the policy makers. If there are some 
grievances, the Department of Post do not have the power to relax any 
rules and for the same. they have to apprO:lch the Ministry of Finance. 
Hence. a little more operational tlexihility may he ~i\'en to the DoP. in 
such a way that ~t could be made IlWrl' ;Il'l'lllliltahic and clistomer 
oriented. 
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Adion Taken byGO¥vnment 

Any relaxation in rules to give operational flexibility is to be given by 
the Ministry of Finance. Ministry of Finance had earlier not agreed to a 
proposal for delegating powers to Department of Post. No further change 
appears to be possible. 

Recommendations or the Committee 

The Committee understand that power under the Rules can only be 
exercised by the competent Authority in the Department of Economic 
Affairs. However ,taking into consideration the reply of the Ministry of 
Finance that the Small Savings Schemes are under constant review and 
amendments are made whenever necessary and also the fad lhat it is not 
always possible ror cUstomers particularly in far-nung areas to approach 
Ministry or Finance ror redressal or their grievances, the Committee would 
like to reiterate their earlier recommendation that suitahle amendements be 
made in the Rules and Procedure to allow the department of Post mo/'c 
opcrational flcxibility with a "icw fo makc it more accountable and better 
customcr-oricnted. The Committee opine that when the Department or Post 
is already exercising the powers in accordance with the provisions or the 
Small Savings Schemes and when a customer l'an apprmlch the Department 
ror redressal of grievances, there should not be any constraints in delegating 
more power to the Department or Post ror betlt:r accountability and 
customer oriented service. The Committee desire the Department or Post to 
take up the matter with the Ministry of Finance lind Ministry of Law in this 
right perspective. 



CHAPTER V 

RECOMMENDATIONs{)BSERVATIONS IN RESPECT OF WHICH 
THE GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation SI. No.7 (Para 1.1l) 

The personnel policy of the Department including policies for 
recruitment, training, placement. career progression, etc. may be suitably 
changed for making the personncl more responsive to the customers. 

Action Taken by Government 

This recommendation will be kept in view while formulating the 
comprehensive corporate policy. 

Recommendation SI. No. 11 (Para 2.9) 

In order to circumvent all the bottlenecks and to make the top 
managements more functionally efficient. the Committee recommend 
Postal Services Board should be replaced by a high-level Postal 
Commission represented by Minister of Communications/Minister of State! 
Deputy Minister of Communications as the Chairman. and the Secretaries 
of Posts and other related Ministries/Departments of the Government of 
India which have got direct/indirect bearing on the efficiency of Postal 
operations as other members. 

Action Taken by Government 

A comprehensive proposal for restructuring the top management of the 
Department of Post is under consideration and will be submitted to the 
Government for consideration. 

Recommendations of the Committee 

20. The Committee would like to point out In this regard that It was In 
December, 1993 that they had recommended that Postal Services Board 
should be replaced by a high level Postal Commission headed by Minister of 
CommunlcalionslStatelDeputy Minister of Communications as Chairman, 
In order to ri!lDOve circumvent all the bottlenecks and to make the 
manalement functionally more emdently. It Is dlstresslnl to note that tbe 
proposal for restructuring the top management of Department of Post has 
Dot yet been finalised aDd Is still reported to be ander consldentiOn. The 
delay In this reaard Is wbolly unjustlfted. The Committee, desire that 
immediate steps should be taken to ftnalise the comprehensive proposal for 
restructurlna the top manaaement of the Department of Post and the 
proposal may be submitted to the Government expeditiously. 

41 
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Recommeadatloa 51. No. 45 (Para 7.16) 

As far as ell-gratia compensation of Rs. 100/- for loss of registered 
articles is concerned. the Committee feel that the amount should be 
revised. 

Actloa Takea by the Government 

A proposal to suitably enhance the amount of ex-gratia compensation is 
under the consideration of the Government. 

Recommeadatloa 51. No. 6S (Para 10.6) 

Department should take up with the Committee of Secretaries the issue 
of exemption from 10% cut in staff strength because a cut will further 
reduce the availability of staff and thereby affect the service adversely. 

Action Taken by the Government 

Considering the operational nature of the Department of Post, the 
matter hu been taken up with the competent authority, The decision of 
the Committee of Secretaries for exemption of the Department of Post 
from 10% cut is still awaited. 

Recommendations of the Committee 

The Committee relP"et to note that though the Department of Post took up 
the matter for exemption from ten per cent cut in stafT strength with the 
CommIttee of Secretaries lonl back, the decision of the Committee of 
Secretaries In tbIa nprd Is ItlD awaited. In this regard the Committee 
would also Db to tin. attention to para 2.12 of their Sixth Report 
presented to Lok Sabba on lS April, 1994 relating to the Ministry of 
Communications whlcb read a. follows: 

"The proposal was flnt taken up with Ministry of Finance In AUlust, 
1993 and wa. actively punued. In March. 1994. the Department of 
Expenditure (Ministry of Finance) advised the Department to bold on 
this proposal till the case of the Department of Post lor exemption 
from 10% cut In the staff strength Is discussed in the meetil'lg 01 the 
Committee 01 Secretaries scheduled to be held sometimes In ,April. 
1994. The Committee was also informed that ban on creation 01 
departmental posls also applied to creallon 01 extra-departmental 
posts." 

It is more tban a year and half since the matter was discussed at the 
meetinl of the COIDmlttee or Secretaries in April. 1994 but regrt:tably no 
declsioa lee .. to bave been taken thereon so far. As a result postal 5e"lces 
to ...... y DeW colonies continue to sufTer. The Committee desire the 
Depu1alellt of POll to punue the matter vigorously. The Committee would 
Uke to be apprlled of the decision taken In thl. fegard, at the earliest. 

NEW DEUtli 
November, 1995 

Kartika, 1917 (Saka) 

PAWAN KUMAR BANSAL, 
Chairman, 

Standing Committee on 
Communications. 



APPENDIX I 

MINUTES OF 1lIE EIGHnI SITIlNG OF TIlE STANDING 
COMMrITEE ON COMMUNICA nONS (1995-96) 

1be Committee ut on 1bunday, the 22 June, 1995 from lSOO hours to 
1600 houn in Committee Room 'E', Parliament House Annen. 
New Delhi. 

PRESENT 

lCumari Vimla Vema-e""irpersoll 

MEMBERS 

Lolc Sab"" 
2. Shri R. kevarathinam 
3. Shri Surajbhanu Solanki 
4. Shri N. Dennis 
S. Sbri PawlJl Kumar Bansal 
6. Shri R. Anbaruu 
7. Dr. B.O. Jawali 
8. Shri Somjibhai Damar 
9. Sbri Lal Krishna Advani 

10. Shri Shivsharan 'Vema 
11. Shri Rupchand Pal 
12. Shri Satyal0pal Misra 
13. Shri A. AIokaraj 
14. Shri Sanat Kumar Mandai 
IS. Shri Sultan Salahuddin Owaisi 
16. Shri Chandrajeet Yadav 

Rajya Sabha 
17. Shri Jalaludin Anaari 
18. Shri Virendra Kataria 
19. Shri O. Rajaaopal 
20. Shri Mohammed Afzal alias Meem 

Afzal 
21. Smt. Anandiben iethabhai Patel 
22. Shri V. Kishore Chandra Deo 
23. Smt. Veena Verma 

SECRETARIAT 

1. Shri G. C. Malhotra 
2. Shri O. P. Ghai 
3. Shri S. K. Sharma 
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Joint Secretary 
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2. The Committee decided to take up the following subjects which were 
taken up by the Committee earlier during the year 1994-95 also, but could 
not be pursued due to paucity of time. 

A. Telephone services .in Rural Areas. 

B. Research and Development in Telecommunications with specific 
reference to C-DOT. 

C. Publications Division. 

D. Doordarshan-Produ~ll~n of programmes: in house and by outside 
producers. 

3. The Committee also decided to reconstitute the same four sub
Committees as constituted last year to undertake in-depth study of these 
subjects. 

4. The Committee then took up for consideration the draft Report on 
Action Taken by the Government on the recommendations contained in 
their Fourth Report on Department of Post. After discussion, the 
Committee desired the draft Report to be modified with certain 
amendments/modifications to be carried out in the draft Report. 

5. The Committee also felt that Action Taken Notes furnished by the 
Department of Post in respect of some of the recommendations were 
sketchy and do not contain details of the action taken. The Committee 
therefore. decided to call the representatives of the Department of Post 
and Ministry of Finance on 10 July. 1995 to seek further ct.riflCations. 

6. In view of the above, the Committee deferred the adoptioa of the 
draft Report on the recommendations contained in the Fourth Report. 

The Committee then adjourned. 



MINUTES OF THE TENTH SITTING OF THE STANDING 
COMMITTEE ON COMMUNICATIONS (1995-96) 

The Committee sat on Monday, the 10 July, 1995 from 15.00 hours to 
16.45 hours in Committee Room 'E', Parliament House Annexe, 
New Delhi. 

PRESENT 

Kumari Vimla Verma-Chairperson 

MEMuERs 

Lok Sabha 
2. Shri Sharvan Kumar Patel 
3. Shri Laeta Umbrey 
4. Shri Surajbhanu Solanki 
5. Shri N. Dennis 
6. Shri Pawan Kumar Bansal 
7. Shri B. Devarajan 
8. Dr. B.G. Jawali 
9. Shri Somjibhai Damar 

10. Shri Lal Krishna Advani 
11. Shri Ram Pujan Patel 
12. Shri Satyagopal Misra 
13. Shri A. Asokaraj 
14. Shri Sanat Kumar Mandai 
15. Shri Sukan Salah uddin Owaisi 
16. Shri Chandraject Yadav 

Raj)'u SaMa 
17. Shri Virendra Kataria 
18. Shri O. ·Rajagopal 
19. Shri Mohammed Afzal alias Mccm 

Afzal 
20. Shri V. Kishore Chandra Dell 
21. Smt. Veena Verma 

1. Shri O. P. Ghai 
3. Shri S. K. Sharma 

WITNESSES 

Deputy Secretary 
Under Secretar), 

Representatives of Department of Post 
l. Shri s.c. Mahalik Secretary (Po.,·t) 
2. Shri S.C. Dutra DDG (CPT) 
3. Smt. Promila Roy DDG (58) 
4. Shri Harindc·r DDG (PO) 
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Representatives 0/ Ministry 0/ Finan" 
1. Shri T.S. Krishna Murthy Addl. Secretary 

(Expenditure) 
2. Shri D. Swarup Joint Secretary (Per.) 
3. Shri A.M. Kher National Savings 

Commissioner 

At the outset the Chairperson welcomed the Members as well as the 
representativCl of Department of Economic Affairs, (Ministry of Finance) 
and Department of Post (Ministry of Communications). 

2. The Chairpcnoo also invited attention of the witnesses to the 
provisions contained in Direction 58 of the Directions by the Speaker. 

3. The Committee then sought further clarifications on some of the 
action taken notCi which were replied to by the representatives of the 
Department of Post and Department of Economics Affairs. 

4. The Chairperson thanked the representatives of Department of Post 
and Department of Economic Affairs for giving valuable information to 
the Committee. 

5. A verbatim record of the discussions was kept. 

The Committee ,hen adjourned. 



MINUTES OF THE FOURTEENTH SmlNG OF THE STANDING 
COMMIlTEE ON COMMUNICATIONS (1995-96) 

The Committee sat on Friday, the 20 October 1995 from 11.00 hrs. to 
12.15 hrs. in Committee Room No. "0", Parliament House Annexe, 
New Delhi. 

PRESENT 

Shri Pawan Kumar Bansal-Chairman 

MEMBERS 

Lok Sabha 
2. Sh. Laeta Umbrey 
3. Sh. Surajbhanu Solanki 
4. Sh. N. Dennis 
S. Sh. Koddikkunnil Suresh 
6. Sh. B. Devarajan 
7. Sh. R. Anbarasu 
8. Sh. Somjibhai Damor 
9. Sh. Lal Krishna Advani 

10. Sh. Rupchand Pal 
1l .. Sh. Sanat Kumar Mandai 
12. Sh. Chandrajeet Yadav 

Rajya Sabhu 
13. Sh. Prakash Yashwant Ambcdkar 
14. Sh. Jalaludin Ansari 
15. Sh. O. Rajagopal 
16. Sh. Mohammed Afzal 
17. Smt. Anandiben J. Patcl 
18. Sh. Vizol 
19. Smt. Veena Verma 

SECRETARIAT 

1. Shri G.C. Malhotra - Joint Set;relary 
2. Sbri O.P. Gllai - DepuIy Secrelary 
3. Shri S.K. Sharma - Under Secrelary 
Tbe Committee took up for consideration of the draft Action Taken 

Report on Fourth Report relating to Department of Post (Annual Report 
1992-93) and adopted the same with amendmentslmodifications. 

Thereafter, the Committee authorised the Chairman to finalise and 
present the Report. to Lok Sabha. 

The Committee then .. adjourned. 
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APPENDIX·II 

(Vide: Introduction of Report) 

Analysis of Action Taken by Gm'ernmt'nt on the Fourth Report of 
Standing Comm;lIee on Commu"icatio" (lOth Lok Sabha) 

l. Total Numer of Recommendations 70 
II. Recommendations/Observations which have been 

aCl:epted by the Government: 

SI. Nos. 1(1.11 & 1.12). 2(1.13(8». 3(1.3(b», 
4(1.13(c». 5(1.13(d». 6(1.13(e». S(1.13(a», 12(2.10), 
& 13(3.7). 15(3.11). 6(3.12). 17(3.13). 18(3.14), 19(3.15), 
20(3.16). 23(4.14) 25(4.23). 26(4.23). 27(4.26), 28(5.4), 
30(5.10). 34(5.15). 35(5.16). 36(5.18). 37(5.19 & 5.21). 
38(S.23), 39(5.24). 40(h.3). 41(6.7), 42(6.lO), 43(7.6), 
44(7.14 & 7.15). 46(7.17). 47(7.1S. 7.19 & 7.20). 48(7.21), 
53(8.15). 54(9.10). 55(l).11). 58(9.19). 59(9.22). 62(9.29), 
63(10.3). 64(10.4). 66(lO.9). 67(10.11), 

Total 47 
Percentage 67% 

Ill. Recommendations/Observations which the Committee 
do nOI desire to pursue in view of the Government reply. 

SI. Nos. 9(1.4) 14(3.9). 21(4.12). 22(4.13), 24(4.20 & 4.21), 
29(5.9). 31(5.11). 32(5.12). 33(5.14), 49(8.11). 51(8.13), 
51(S.14). 56(9.13). 57(9.14). 60(9.27), 61(9.28), 68(10.14). 

Total 17 
Percentage 24% 

IV. Recommendations/Observations in respect of 
which the (jovcrnment replies have not been accepted by 
the Committee and which require reiteration. 
SI. Nos. 10(1.15). 50(8.12) 

Total 2 
Percentage 3% 

'(V) RceommendationlV'Observations in respect of 
which Government have furnished interim replies. 

SI. Nos. 7(1.3). 11(2.9). 45(7.16), 65(10.6), 
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Total 4 
PcrCC~ltalc 6% 
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